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IN THE CEN: RAL ADMINISTRATIVE TRIBUNAL .
. U FIAIPURBENCH - - |

S e_z3rd day ofTNovemb,er 2010

* ‘MR M LﬁHAUHAN JUB]CIAL MEMBER

- 'THQNBLEMRSANIL KUMAR ADMINISTRATIVE MEMBER

' Heera Lal Sa|n| 'son: of Shrl Mool Chand % Saml aged about 39 years

--resident of “Village: “Post Ramgarh Pachwara, Tehsil .Lalsot, District:
‘Dausa - (Rajasthan). At present posted as EDBPM, Ganglyawas Post
Ofﬁce, Ramgarh Pachwara, DlStrICt‘ Bausa- (Ra]asthan) .

S S Applicant

‘ (By Ag/ocate Mr C P: Sharma)

VERSUS

1. Un|on of Indla through Secretary to the Government. of IndIa,,
-Department of Posts, Sansad Marg, New Delhi. =
- ‘2 “Principal “Chief Post . Master General Rajasthan Clrcle Sarder i
~.’Patel Marg,- Jaipur.
3 Supermtendent of. Post Offlces Jalpur Mouffssn Shastr| Nagar
Jaipur. - [ -
4. Post, Master Post Offlce Dausa DIstrlct Dausa (Ra]asthan)

S . . !]

..... -.;..._....Respondents
| (By‘-Advocate:“v-'--E--i—--,—‘-.)Af P L | |
Y .:'-.ORDER (ORAL)
The appllcant has flled thls OA agamst the order dated

29 10 2010 (Annexure A/1) whereby the respondents proposed to

. ,recover a sum ‘of Rs.20 025/- on account of excess payment made for

_,a perlod W. e. f— 24 03 2000 to 30 09 2010 As can be seen from th|s

"order lt is stated that the appllcant was entltled to thef:: —5** TRC'in
| _the pay scale of Rs 2745-50- 4245 W. ef 01.01. 2006 whereas the
‘-.‘appllcant was glven second TRC]] |n the scale of Rs: 3660-60- 5760/- In -
' _the second part of the order the respondents have stated that TRC of -
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the appllcant as on 24, 03 2000 in the pay scale of Rs 1280 35 1980/— :

| was to be ﬂxed at Rs 1595/ and thereafter the pay of the appllcant :

. was to be flxed |n the foIIowmg manner The pay of the appllcant as on

A‘01 03 2001 should be flxed at Rs 1630/- as on .01.03.2002" at

Rs 1665/- as on: 01. 03 2003 at Rs. 1700/- as on 01.03. 2004 at

Rs. 1735 + Rs. 87/- as ‘on 01. 03 2005 at Rs 1770 +87 and as on

- 01. 01 2006 the pay of -the appllcant shaII be reV|sed in the pay scale

v'of Rs 2745 50- 4245 wh|ch comes to Rs. 4023/- equlvalent ‘to'

'Rs 4045/- It is’ further stated that the second TRC in the scale of

‘Rs. 3660/ as. per order of the GDS commlttee st e TR

1

cannot be fixed.

2. It ‘may be stated that the appllcant was granted TRC in the scale
of Rs 1280 35 1980/ W|th effect from 24 03. 2000 t0 28.02. 2006 The

appllcant being aggrleved-by the action of the respondents flled OA

- No. 115/2006 before this Tnbuna’l whereby the appllcant had claimed

- TRC in the hlgher scale of pay of Rs 1600 40 2400 w.e.f. 24.03. 2000

"or in the aIternate to reV|se h|s rTRC at Rs.1595/- + DA " in the pay

scale of Rs. 1280 35 1980/— by protectlng h|s Iast pay Th|s Trlbunal |

aIlowed the OA of the appllcant V|de order dated24.02.2010 to the

" ‘:extent that TRC of the appllcant be fixed at Rs. 1595/— as belng last

. pay drawn Thus as per the order rendered by th|s Tnbunal the TRC of"' '

|\

the appllcant as on 24, 03 2000 was to be flxed at Rs. 1595/—

noticed above, the pay of the appllcant has been f|xed rlghtly at

‘Rs 1595/- ‘as on 24. 03 2000 Vlde |mpugned order dated 29. 01 2010 _

(Annexure A/1) Further as on’ ’01 01 2006 the pay of the apphcant___ ‘

. - was to ‘be at reV|sed |n the pay scale of Rs 2745 50- 4245/-

b
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- Admlttedly, the appllcant was not;entltled to the TRC in the scale of

Rs 1600- 40 2400 (Rev1sed scale Rs 3660- 70 5760/— Thus ‘we see no

l

lnﬁrmlty in the |mpugned order dated 29 10 2010 (Annexure A/1)

Il
|‘ -
l

3. Learned counsel for the appllcant submlts that the appllcant was

granted second -T,RCim thée scale ;iof Rs.16‘00—2400 w.e.f. 01.03.2006

i .
;’ .

4 and "m that 'eventuality',' it was 'ihcumbent' upon the respOndents to
'reVIse hIS pay on 01 03. 2006 in the second ‘TRC of Rs. 3660-70-5760/-

; whereas the respondents are makmg recovery pursuant to the .

|mpugned order dated 29 10 2010 (Annexure A/1) as if the apphcant

!

was entltled for the TRC |n the Ipay scale of Rs 2745 50 4245/ till

S : ;I -
date S S

! S Yy
I .

4, We‘. see considerable force in the submission’ made by the . -

P

learned counsel for -the applicant; Admittedly, . the applicant was

granted second TC in the s§:ale of - Rs.1600-40-2400/- as on

01.03.2006, which TRC had'»been'i revised to Rs. 3660-70-576’0/- Thus
‘ prlma fac:e we are of the V|ew that w1th effect from 01 03. 2006 the

baS|c pay of the appllcant at - Rs 4045/- should not have been taken_

l

|nto consnderatlon t|ll 30 09. 2010 Accordlngly, the respondents ‘are

j~d|rected to Iook |nto the matter agaln on - this aspect and pass | -

|{

‘ approprlate order W|th|n a’ perlod of two months from the date of ..

l.

recelpt of a copy of thIS order It |s however clarlfled that'

‘i

respondents may affect recovery on account of excess payment if

I“'

| any, made upto the perlod Februar_y, 2006 but recovery of the excess _

|l

amount if any, after 01 03. 2006 shall be effect only after passmg the -

approprlate order |n terms of the observatlons made herelnabove
]
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4. With these observations the OA is 'dispos'ed of at admission stage

- itself with no order as to costs.

" (ANIL KUMAR). - ] S ~ (M.L. CHAUHAN)
“MEMBER (A) . - S MEMBER (J)
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